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'THE HARYANA PUBLIC WAKFS (EXTENSION OF 
LIMITATION) ACT, 1 978 

(EIaryana Act No. 27 of 1978) 

[Received the assell t oj'the PI-esiderzt of India on rlre 4rh Noventber: 
I 978, arid Jrst published for get~erul it~furt~ta~ion in the Huryana 
Govwnment Gasefte (Extrnordi~zcrr-y!, Legislarive Supplernetzr, Part I of 
1Sth Novem be); 1 9781. 

ACT 

1 

Y w  

1978 

to exlend rhe period of li~nita tion in cerlain cases for suits to recover 
7 possession of itt~movable propcry forming part of public wafks. 

BE it enacted by the Legislature ofthe State of Haryana in the Twenty- 
ninth Year of the Republic of India as fo! lows :- 

- 7 

No. 

27 

1. (1)ThisActmaybedledtheIIaryanaPublicW~s~xtemionof sh~rtt i t~eand 
Linli tation) Act, 1978. extent. 

(2) it extends to the whole ofthe State of Haryana. 

3 

Short title 

The I-lacy- Public wakfs 
(Extension of Limi~ation ) 
Act, 1978. 

2. In this Act, "public wakf" means the permanent dedication by a Definirio,. 
person profasing Islam of my immovabie property for any pqmse recorned 
by Muslim Law as a public purpose of a pious, religious or charitable nature. 

4 

Whether repealed ar ohenvise 
affccrcd by legislation 

3. W e r e  a person en titled to institute a suit of the description referred Extension of 
to in article 64 or 65 of the Schedule to the Indian Limitation Act, 1963 for period of 
possession of any immovable property formin2 part of a public wakf or any '"tation in 

ccrtain cases for 
interest therein has been dispossessed, at anytimeafter the 14th day ofAugust, suits recover 
1947, and before the 7th day of May, 1954, or, as the case may be, the p,,,,si,, of 

I I possession of the defendant in such a suit has become adverse to such,person immovable 
at my time during the said period, then, notwithstanding contained in P ~ O P C ~ V  
the said Act, the period of limitation in r ~ p e c t  of such a suit shall extend up to fOrrmngpd Of 

public wakfs. 
the 3 1 st day of December, 1980. 
I. For Statement ofobjccts and Reasons, see Hayana Government Gazette (ExIra.), 

datcd the 24thAugusc 1978, pagc 1 150. 
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